267 Papers Laid

MR. SPEAKER: If he gives a
motion, 1 will get the statement ol
the Home Minister on that. He cai
give me a motion that he has suffer-
ed a bleeding injury mnd then I can
get the statement of the Home Minis-
ter on that.

SHRI PRIYA RANJAN DAS MUN-
SI: Sir, please allow me to make «
submission on this. I would like to
help you in this matter.

MR. SPEAKER:
it of.

1 have disposed

——

13.18 hrs,
PAPERS LAID ON THE TABLE

Copy oOF IMPOKT TRADE CONTROL
Poricy ror 1975-76 AND A STATEMFENT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (Sl1IRI
VISHWANATH PRATAP SINGH). 1
beg to lay on the Table:

(1) A copy of the Import Trade
Control Pollcy for the year 1075-76--
Vols, I & I1.

(2) A statement (Hind: and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hind:
version of the above document.
[Placed n Library. Sec No. LT-0344/
75].

NomiricaTioN unpEr CusToMs Act,
1862, NomricaTions uUND¥R CxNIBAL
Excrse Rures 1044 anp CoMPULSORY
DerosiT (INcomx Tax Pavers)
(AMpT.) ScHEME, 1075

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE). I
beg 1o lay on the table:

(1) A copy of the Notification No.
GSR. 181 (B) (Hindi end English
versions) published in Gazette of
Indis dated the 1st April, 1978, under
section 159 of the Customs Act, 1982,

APRIL 1, 1976
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together with an explanutory memo-
randum. [Placed in Library. Sece
No. LT-8345/75).

(2) A copy each of the followng
Notifications (Hindi and English ver-
gions) 1ssued under the Central Ex-
cise Rules 1944:—

(1) GSR. 379 published in
Gazette of India dated the 22nd
March, 1975, together with an ex-
planatory memorandum.

(n) G.S.R. 380 published in
Gazcite of India dated the 2ind
March, 1875, together with an ex-
planatory memorandum [Placed
in Labrary. See No. LT-8346 75].

(3) A copy of the Compulsory De-
posit (Income Tax Payer:) (Amend-
ment) Scheme, 1976 (Hindi and
English versions) published in Not:h-
cation No. G.S.R. 162(E) jn Guzette
ot India dated the 25th Maich, 1975
under sub-section (6) of suction 1Y
of the Compulsory Deposit Scheme
(Income-tax  Payers) Act, 1974
|Placed wm Labrary. Sce No. LT-
9347,75].

GUJARAT GOVERNMENT ORDERS WNDER

GuJARAT VAcaNT Lanpg IN  Unean

AREAS (PTOHIBITION OF ALIENATION)
AcT, 1972 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): | beg
to lay on the Table:

(a) A copy each of the following
Gujarat Government Orders unde:
sub-section (4) of section 7 wf the
Gujarat Vacant Lands in Urban Areas
(Prohibition of Alienation) Act, 1972,
read with clause (¢) (ili) of the Prv
clamation dateq the #8th February,
1974, issued by the Presidunt in relu-
tion to the State of Gujarat:~—

(1) Order No. VCT-1474/131684-V,
dated the 26th February, 1970 in
the case of Bhrl MNe
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Nandlal ghah, Managing Trusteg ol
Batyanarayan Temple, Ahmedabad,

(2) Order No. VCT-287(/3521-V,
dated the 26th February, 1875 in the
cage of Shri Shermuya Husenmiya
of Pancha sar, Taluka Vankaner in
the District of Rajkot.

(8) Order No. VCT-1874/Con
3056-V, dated the 10th March, 1975
the case of Kundla Taluka Gram
Seva Mandal, Savarkundla in the
District of Bhavnagar.

(4) Order No. VCT-3074 79605,
datud the 12th March, 1975 ip the
case of Shr1 Parvatinagar Co-upc-
rative Housing Sociely Nanavara-
chha, Taluka Choriyvasy, Distr.ct
Surat.

(5)Order No VCT-Ri5.44/74,
dated 24th February, 1875 in the
cage of Shri Chhotubha; Babarbhai
of village Junjwa, Taluka Bulsai ia
the District of Bulsal.

(6) Order No, CH/VCT-RG-8/T74.
duted the Tth March, 1975, in the
case of Atul Products Limited, Atul,
Taluka Bulsar, Districy Bulsar.

(7) Order No. VCT-Land/Cast
No. 70, dated the 20th Februaiy,
1075, 1n the case of Ms Vanya
Serimax Industry, Wankaner, 1alu-

ka Bardoli, in thg District of
Rajkot.
(8) Order No. VCT-SR/3 74,

dated the 24th February, 1875, in
the case of M/s. Mahamad Goslg &
Brothers of village Kadod Taluka
Bardoli, in the District of Surat.

{(8) Order No VCT-SR/79/74,
dated the 24th February, 1875, in
the casy of M/s. Rangildas Manek-
lal's Firm, Surat.

(10) Order No. VCT-SR/B4 74,
dared the 24th February, 1975, in
the case of Shri Jiysulhak Abdulla
Banarasi of Surst.
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(11) Order No. VCT-SR/V/7/%4,

dated the 24th February, 1975, in

the case of Surat Jilla Poultry
Farm, Surat.
(12) Order No. VCT-WS/3707,

dated 12th March, 1975, in the ease
of Zalawad Ceramics Private Limit-
ed, Surendranagar.

(13) Order No. LND/VCT/11,
dated the 7th March, 1075 in the
case of Shri Tembubha Hathising
of village Varte) Taluka Bhavnagar
in the Distriet of Bhavanagar.

(14) Order No. A/Jamin-2, VCT,
dated the 10th March, 1975 in the
case of Shr1 Jamadar Akbarmahmegd
Nirmahmad & &thers of village
Ambetha Taluka Palanpur in the
Dustrict of Palanpur.

(b) A statyment (Hind1 and Eng-
bsh versions) showing (i) reasons
for delay in laying the above Orders
and (i1) for not laying the Hindi ver-
sions thereof. [Placed in Librury
See No. LT-B348/75].

13.19 hrs

RE ADJOURNMENT
Contd.

SHRI! JYOTIRMOY BOSU: (Dia~
mond Mirbour): Sir, I have given
you a motion 1n writing urging the
House unanimously to condema the
murderous attack on Shri Jayaprakash
Narayen. That has to be puf before
the House 'and we shal] do the peed-
ful. Kindly allow that

MOTIONS—

MR. SPEAKER: You give a motion
whily I am sifting here Then, you
usk me to straightway nut it After
all, the motions should be under some
rules. |

SHRI SHYAMNANDAN MISHRA:
(Begusarai): But, on that day, the
motion was flung on the House all tog
suddenly,

.



